(As per Hon.ﬁriE.S.Jai
parameshwar,Member(J)) .
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Between . : .
K. Gopal Rao l
_ ¢+ 8ged 32 ye :
5/0 K, Venkateshwar"lu,y i
§arapanenipalli village B.O
/w Wyra, District-Khammam.. | Appli :

cens plicant,
And

1 € Superinte o
« Th ndentof Post | o
~ Khammam Diviet~m -= st l0ffice«.
2. The Director of Po

ne stal Service
Vijayawada Region, >

Vijayawada.
. o=—-iwes reuay, ED/BPM '
(Selected candidate),

Nerapenenipally B.o. -1 liee aesiongents!
Counsel for the Applicant - %r, S. :Ramakrishna Rao, -
Counsel for the Respondents- &r? Ve Bhimanna,tchSC;

Coram : [ -
s pououraolie Mr, R, Rangarajan,Mgmber(Admn.)

: }
The Honourable Mr. B.S./Jail Parameshwgr,Member(Judl.)

O R DE R _( ORAL)

l. Heard Mr. S. Ramakrishna Rao, learmed c?unsel

the respondents. Though notice has been sexrved on
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.P.M. Narapanenipally B.0O.
2. The post of E.D.B.P ] P

| .
Account with Wyra, fell vacant due to retirement |of

N

' ot .
requested the local Employment Eﬁghange to sponsore

| , ,
i id post. There was no
candidates to fill the said s .
response from the Employmgnt Excpange. Hence th ‘

. 2l . . :
respondents issued an open notification dated 2.6.94
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Date of Orderﬁ 21-8-1997"
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fixing 1,7 94 a |
s /a5 s the '
last Qﬁte for receir

applications,

to be in order,

. The respondents,after.considering the

appli :
Pblications of the applicant,;the respondent No.3 and

S. Venkata Reddy,’ have selecteé the respondent No.3
o © 7ot swewus poST. The applicant being

aggrieved by the saiad selection and appointment, has
’

filed this o0.aA, challenging the appointment of the

respondent No.3 to the post of E.D.B.P.M;

\
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challenging the selection and appointment of the
respondent No.3 is that the respondent No.3 had
not possessed any landed property ; that the
respondent No.3 had produced a false certificate
from the M.R.0.; that after expiry of the last date
for receipt of the application,lthe'respondentVQO.3
T Vegisthed propanty o }
had\' produced the’(docummt and tl;at he is more meritorious
than the reSﬁondent No.3 in the‘S.S.C. Examination .,

4, ‘A counter has been filed sta;ing that

the respondent No.,3 had secured| 258 marks out of 600;
: ~ Condedate -

fhe applicant had secured 240 mgrks and anothe:Lnamely
S.Venkata Reddy Had secured 248 marks in the S5,8,C.
Examination; that the respondenp No.3.was'the meritorious
candidate; that he had furnishéd the inéome and the

property certificates; and that! therefore, he was found
suitable and selected,
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M spondent No.3 b

3,

\village;

Se Since the applicant has categorically

challengéd the selection and appointment of the

respondent NQ.B on the ground that he had not possessed

any propepty and had prodpced a document after the

last date prescribed for receipt of the applications, L
we hafe asked the resppndents to produce the selection
proceedings; Oon going thfough the selection proceedings

we noticed that the respondent No.3 had submitted

his application on 29.6.94, He had enclosed the M.R, O.

certificate dated 25,6,94 which 1nd1cated that he had —

At L el L IRV R B N T 7Y uuuuuyauu Vidldld(c,
o

He ‘had not produced any registered document along with
Conlien
his application, In similar circumstancei{the respondents

- - - PR - - c- . -

t place reliance on the certificate issued by

I T | [ L L e ~r w_ .

,No.3 for the simple reason that the

Y

gistered document in suppor ;
ty bearlng Burvey No. 244 AA ib ,-‘

3
it appears that the? ‘

! documen.t ) . 2
ad produced the registered v

document
pecp of his property on 28,7.94, That

0,6.94 in the Sub~Regist
a copY of the sald

s that

owhedu proper

From the proceedings,

ln\nes rar's office
was\reglstered on.3
obtalncd thereafter and
4 on 28 . 94. It appear

said document only

but was
dOCLment was proauce
5EE€JNO.3 produced the

tter of appointment.
ed by him

the xescon
after recelpt of the le
certificate produc

I a -

b T oo panddanily o3, bod ot hatd vy .

Tbe M.R.C. . on,



. appointment to the post of E;D.BiP;M: Narapaneniqally B.O.,

P : !
ﬁgihereby set aside. The respondents are hereby directed’

PSILY Dertaihing tm sl 0 .
Produced any Property gomy

relating ¢ '

0 S ment
g urvey NO,234-aa, Even after selamei L
- " d_2$ﬁ¥;;;f”‘“ ‘e truthfulness or Ootherwise of the |

certificate, issued by the M.R. AT '
In view of what is stateg above, it is ‘clear

that the application of the respondent: Na. 2  emmmieooa
On £Y.6.94 was not in order in dll respects, Hence, lije
] B

have:ino .other alternative but to set aside the selection

6. Since the respondent No.3 has been selectédf
his continuance in the post is made provisional éillq
. ,6n ___1'
- - - A=

post of E.D.BIPQMC

7 Hence, we pass the following order :-
: i _
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(b) The selection of the respondent No.3 and his

to make prspér_selection between the applicant and S,

Venkata Reddy and select a suitaﬁle'candidate;

S i - ‘
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posted, the appointment of the respondent No.3 shall be.

1' o . Y

G pomtimed, oo s !. o




(a) The respondents shall finalise the

selection process within ﬁwo months from the date

' i
of receipt of a copy of tﬁis order,; and | ﬁ
No order as to costs,

(e}

| ©S.JAI PARAMESHWAR) ( R. RANGARAJAN ) S
MEMBER (JUDICIAL), ! MEMBER (ATMTATomm e ——— — * .
an |
/

Dated the 21st day 'of August, 1997,
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